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[Bihar Ordinance No.-01, 2025]
BIHAR HINDU RELIGIOUS TRUST (AMENDMENT) ORDINANCE, 2025
AN
ORDINANCE
further to amend the Bihar Hindu Religious Trust Act 1950 (Bihar Act-01 of 1951).

Whereas, birth place of 'Goddess Sita' Punauradham in the District of Sitamarhi, has special
religious and tourism importance. Believers of Hindu Religion, worship 'Goddess Sita' along with
'Lord Rama, Sri Ram Janam Bhumi in Ayodhya has been developed and has become a place of great
attraction for the devotees. There is a direct connect between Ayodhya and Punauradham. In larger
public interest taking into consideration the sentiment of devotees and prospect of huge development
of tourism, it is considered necessary to develop existing Punauradham as the Ramayan Circuit to
have direct connection with Ayodhya Dham.

Whereas, there has been very scanty development so far. The Government of Bihar has
conceived a plan for development of Punauradham to make it compatible with Ayodhya Dham.

Whereas, Punaura Math (Shri Sita Janam Kund Asthal (Shri Janki Janam Bhumi,
Punauradham Mandir) Village-Punaura, District-Sitamarhi is a registered public trust and is
functioning under control and supervision of the Board.

The Governor of Bihar is satisfied that circumstances exist due to which it has become
necessary for him to take immediate action to amend Bihar Hindu Religious Trust Act 1950 (Bihar
Act-01 of 1951), in the manner prescribed hereafter.

Now, therefore, in exercise of the power conferred by Clause (1) of Article 213 of the
Constitution of India, the Governor of Bihar is pleased to promulgate the following ordinance.

1. Short title and commencement.—

(1) This Ordinance may be called the Bihar Hindu Religious Trust (Amendment)
Ordinance, 2025.

(2) This Ordinance shall come into force from the date of publication in the Official
Gazette.
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2. Amendment in Section 32.— In Bihar Hindu Religious Trust Act, 1950 the Sub Section
32 (5) shall be inserted as following:-

)

Patna,

(1)

(i1)
(iii)

(iv)

™)
(vi)

(vii)

(viii)

(ix)

Notwithstanding any provision in Bihar Hindu Religious Trust Act, 1950
including Section 32, State Government may constitute a scheme for
development  of  Punauradham  Mandir, Sitamarhi including
administration of land and all assets. The scheme will inter-alia, include
holistic approach for development with a view to achieve the aim of
making it a place of national importance of religious and tourism
attraction.

The State Government may constitute committee of eminent persons for
administering the scheme of Development.

On and from the date of promulgation of this Ordinance, existing
committee of trust shall stand dissolved. All office bearers shall cease to
function.

Provided that existing Mahanth of the trust will be included in
the Committee to be constituted by the State Government.

Provided further that all employees of the Trust shall continue
to serve the trust  subject to complete control of the Committee
including disciplinary action.

The Committee to be constituted by the State government shall
immediately take complete control of management of Trust and all its
assets, tangible and intangible.

The committee constituted by the State government shall submit
periodical report to the State Government.

That State government may issue direction to the Committee in the
interest of proper implementation of scheme and such direction shall be
binding.

The State government may modify, alter, amend or substitute existing
scheme in the interest of proper development of trust. The state
government may reconstitute the Committee any time including
inclusion of new members or exclusion of existing members.

General Powers and Duties of the Board under Section 28 of the Act
shall continue to be applicable to the Trust.

Provisions contained in the sub-Section (3) and (4) shall have no
application on the scheme framed under the provisions of this Ordinance.

Arif Mohammed Khan,
Governor of Bihar.

Dated: 21 May, 2025

3refteres, AAfAaTery gsuned,
fagrR, ge1 aRT yaIfera wd gfsal

fIgR TToTe (IMATHTRUT)974-57 1+400-ST0ET0WY0 |

Website: https://egazette.bihar.gov.in




